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{ Per Shri M.Y.Priolkar, M(A){

The applicant in this case was proceeded
against departmentdlly on 6,6.88 on the charge of
giving some undue benefits to a private party with
correspording loss to Government revenue, The
applicant has since retired on 30,6,89. Learned
counsel for the applicant states that the EBnquiry
Officer has submitted his report on 3.3.90 but no
decision has still been taken by the disciplinary
authority on the Enquiry Officer's report, The
grievance of the applicant is that his gratuity of
sbout R, 51,353/- is being withheld pending finalisation
of these praceedings. Commutation of pension has also
been withheld., The learned counsel for the respondents
was asked to file the reply on 4,1,93 within four weeks
énd also given further time on 15,2,93 for filing

reply. But he agein prays for further time today to
file the reply. According to him, the delay in
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finalising the oroceedings is because of the requirement
of consultation with UPSC, ohtaining the President's
sanction etc., It is seen from the Enguiry Officer's
report annexed to the application‘that the applicant has
been exonerated by the Enquiry Officer of all the
charges framed ageinst him., In the circumstances, we do
not find any justification for the delay of aimost
three years in taking & decision in the departmentel
proceedings even efter the Enquiry Officsr's report
is available. 1In our view, this zpplication can
therefore be disposed of finally &t this stage by only
giving @ direction to the respondents to take a final
decision on the Enquiry Officer's report which is
stated to be pending with the disciplinary authority
rsince August 1990, within a specified time. Accordingly
we direct the respondents to take a final decision on the
report of the Enquiry'Officer within a period of three
months from the date of receipt of this order, With
this direction, this aoplication is disposed of, Needless
to say thet if the applicant is still aggrieved with the
final order of the disciplinary authority, he will be
at liberty to approach this Tribunal again in accordance

with law, after exhausting the appeal procedure,
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